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AFFIDAVIT FILED ON BEHALF OF THE RESPONDENT NO.10 tg 3’
oS
; E V=
I, Deba Prasad Bal, aged about 47 years, S/o- < B2
Q
Pramod Kumar Bal, Executive Officer, Kendrapara i ;i—g
=3
4

Municipality, At/Po/Dist- Kendrapara, Pin- 754211 do here

by solemnly affirm and state as follows:-

1. That I am the authorized representative of the Respondent
No.10 in this case and am competent and authorized to

swear this affidavit.

2. That this Hon’ble Tribunal vide its order dtd.13.07.2022 has

directed the Opp.party No.10 to pay Environment




Compensation at the rate of 1 lakh per month with effect
from 01.04.2022 which shall be deposited with the State
Pollution Control Board, Odisha on the 1st of every month.
So far as the past violations are concerned, the committee in
its inspection report has determined compensation from
01.04.2020 till 31.03.2022 to be Rs.24,00,000/- up to the
last month before this inspection and the present
respondent has been further directed to deposit the amount
with the State Pollution Control Board, Odisha within one

month and file affidavit of compliance by the next date of

listing.

That the Respondent No.10 has filed an appeal before the
Hon’ble Supreme Court of India bearing Diary No.26363 of
2022 challenging the order dtd.13.07.2022. The appeal has
been filed on é4.08.2022. Copy of the extract of the case
status from the Hon’ble Supreme Court’s website is being

filed herein as ANNEXURE- A/10.

That the Respondent No.10 craves. liberty to file further

affidavit, if required.
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That the facts stated above are true to the best of my

knowledge, information and based on records, which I

believe to be true

Identify by

Executive Offlccr

/Kendiupuru Municipality

Deponent

Certificate
That due to non-availability of cartridge paper this petition

has been typed in this thick paper.
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BISAIID. BiIE BN Case Status | SUPREME COURT OF INDIA [

g,’ SUPREME COURT OF INDIA (/) | . |
= ) e | U pnnlexure- 410
GBS

pres

(Y58 (httpsi/apps.apple.com/in/app/supreme-court-of-india/id1523266644)

(https:/iplay.google.com/store/apps/details ?id=com.nic.sciapp)

Get Your App
Diary Number Case Number Party Name AOR Court / Tribunal Free Text
Diary No. Year
26363 2022 ~ Submit ;

Diary No.- 26363 - 2022
KENDRAPARA MUNICIPALITY vs. UNION OF INDIA

Case Details

26363/2022 Filed on 24-08-2022 10:58 AM

Diary No. . .
Cases under Defect List valid for 90 Days

Case No. C.A. No. ’

1 KENDRAPARA MUNICIPALITY
Petitioner(s) REP. BY COMMISSIONER AT BALAGANDI BAZAR MAIN ROAD, KENDRAPARA L KENDRAPARA *

. ORISSA

1 UNION OF INDIA

THROUGH THE SECRETARY RIVER DEVELOPMENT AND GANGA REJUVENATION, AT E-GOV
Respondent(s) CELL, 6TH FLOOR CABIN, SHRAM SHAKTI BHWAN, RAFI MARG, NEW DELHI ,NEW DELHI ,

DELHI

Pet. Advocate(s) SHIBASHISH MISRA

Resp. Advocate(s)

Earlier Court Details

Interlocutory Application / Documents

Court Fees

Defects ; ) .
Mention Memo

Restoration Details

Caveat

At (amaties)
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